
51 Written Answers MAY 1,1969 Written Answers 52 

Affairs have not issued any general instruction 
in regard to those employees who did not 
come to office in time, as this was an 
administrative matter to be dealt with by the 
appropriate authorities on merits. The 
various administrative authorities, including 
the Director General, Posts and Telegraphs, 
had accordingly taken decisions in this 
matter on administrative expediency in regard 
to the staff working under them. These 
decisions could, obviously, be not uniform. 
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Allotment of Wheat Quota to Flour Mills 
in Haryana 

·1454. SHRIMATI JYOTSNA CHANDA: 
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) the present position regarding the 
allotment of wheat quota to the flour Mills 
in Haryana ; 

(b) whether the mills in question arc DOW 
being allotted quota acCording to their grindinl 
capacity; 

(c) if not, the reasons for the same; 

(d) whether their grinding capacity bas 
not been recognised so far ; and 

(e) if so, the steps which Government 
propose to take in the matter and ensure the 
full utilisation of the mpacily? 




